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country and that there is consequently
some depression in the industry. Speci-
fic information in regard to the posi-
i.nMadn;hasbeancalled.torand
be placed on the Table of the
House when received.

(¢) Government have ﬁnnliqu a
pmposallorthesettmgupotaKhadl
ana Village Industries Board which will
when constituted deal with the presént
situation and suggest ways and means
for effecting improvement, particular-
lylnthemarkcj.mg mdsale of Kbadi.
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A'm-mmzn Pmmm or '
PONDICHERRY

*445. Shri 8. V. Ramaswamy: Will
thehi.mellilidubepleasedtomte.

{a) whether the anti-mermger parti-
dicherry entered into

. how'many were killed oc
ed‘bazutwhn is the extent dm
to property;

(¢) whether any repmunhtwns

have been made’ the French
authorities. regarding the of
utter lawlessness in Pon ; and

(d) ;hether any pmtesttie have been
of Indian terruory?

Aﬁ! (Shrl Anll K. Cllilla"' (a:

Yes, Sir.

(b) A 1151; of the border mcldem.s
from 1st July 1952 to 31st .Octoper
1952, is placed on,the Table of the
House. ‘[See Appendix II, annexure
No. '53]. : S

It will be seen that no one was
killed in these intidents. Exact in-
formation mgu’dm; the number of
persons wounded " and ‘the extent of
damage to property is not available.

(c) and (d). The Indla.n Consul
General at Pondicherry has, in each
case of goondaism and wolenee. pm-

tested ‘tq the local authorities.
Gow:mment of India also have, durlnz
the last two months, sent notes to the
#French -Government protesting against
the prevaleace of lawlessness in the
French Settlements and the violation
of Indian territory by the French
authorities and the goondas. In view
of the continuance of lawlessness in

the French Government that -theye is
nb poulibillb' of a fair plebiscite
therefore discussions should' take
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place between the Government of
India and. ther French Government on
g:, basis ?ﬁ the merger of these tf‘r-

ries with, -Unionof; Indiay; No
answer. has m - ..ﬁp{mre?mm
from the French ernment to_this
eommunicauon

Cmmm ‘MEenruM Cwn! e

¢ *444. Shri Pxtaskar: Will ‘the Minis-
ter of ° - und ' ‘Toduskey be
pleased to state: artt g

(a)'* whisther’ lhe're % grester- scopé
{geooasse and" med!m:mhcluth than for

D€ an ne gloth, far, gxpogt to
mn' % T ?E::?’ LI

+£b) whetier thepe - l& dlso ' gredter

mpemrmchtlulhfowtmemnlcwi-
sumption;

(c) whether for manufacture of ﬂne
and superfine cloth a-darge qmtlt.y ot
foreign ‘cottom::has b be. imported

{d) whether a laue qua.nt:ty of
short staple cotton useful for manu-
facture of coarse and medium cloth is
exported to foreign, countries including
Japan; and

¥e) . -whettiéz Any" ‘s'bens *m Beinz

takews by’
meditim  and ‘' coarse c!oth is manu-
factitred by Indlag 'M‘il‘ls oul e! Indian

-_ooftonona

mmumem -
dustry (Shri ‘'T. T. Krl-hu-:::cr?x
(a) Yeés.

(b) Yes.

(c) Only such qunnhty lcd farelln
gon is in:g:ﬁr}:d mi?l% ii‘n required by
addition to
thelndinmomwﬂmavaﬂa ln: nt

; (d) No.
(é) All Indian Cotion tha
utilized for the manutn&ure %tc&rg:
w medium cloth is being allotted to
Pa'lc:ﬁﬁn’s BAN oN INDIAN !':mp
*447. hnlﬂ! (g)

the Palnstan Gcmernmeht"

(b) What was ' the ' ncomg
accrued to India and Pakistan truol::
each r gn account .of th:ls trade?

Commerce (Shri
a) Nobanhasbeeunn—
n Government on

. akista
the import of Indlan films.





